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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041197 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : CISPLATIN NANOPARTICLE COMPOSITION, METHOD FOR THE PREPARATION THEREOF 
 

  

(51) International classification  
:A61K31/00; 

A61K9/00;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Vishal Uchila Shishir Rao 
      Address of Applicant :K301 Kasba Block, 3761 Raj Lakeview 

Apartments, 29 th Main Road, NS Palya, BTM 2 nd Stage, 

Bangalore-560 076. Karnataka India 

   2)Dr. Sarasija Suresh 
(72)Name of Inventor : 

   1)Dr. Sarasija Suresh 

   2)Dr. Vishal Uchala Shishir Rao 

   3)Dr H.N. Shivakumar 

   4)Dr S. Narasimha Murthy 
 

(57) Abstract : 

[0046] Cisplatin nanoparticle composition, method for the preparation thereof [0047] The present disclosure relates to cisplatin 

nanoparticle compositions and a method for the preparation thereof. A phospholipid complex of cisplatin is prepared for increased 

absorption, followed by the phospholipid complex is converted into lipid nanoparticles by choosing appropriate solvents, 

incorporation of lipids, stabilizers under optimum conditions of agitation, temperature and solvent evaporated under reduced pressure. 

The incorporation of lipids and stabilizers for the formulation of nanoparticles based cisplatin leads to the formation of micelles and 

mixed micelles that enhance the cisplatin absorption into systemic circulation because of the nano size and by lymphatic transport. 

The nanoparticle based composition of cisplatin that is administered orally. It is safe, effective, convenient and affordable to the 

patient. (FIG 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041219 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : PARAMETER FREE TRAVELING WAVE BASED FAULT LOCATION FOR POWER 

TRANSMISSION LINES 
 

  

(51) International classification  
:G01R 

31/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB Schweiz AG 
      Address of Applicant :Brown Boveri Strasse 6, CH-5400 

Baden, Switzerland Switzerland 

(72)Name of Inventor : 

   1)Obbalareddi Demudu Naidu 
 

(57) Abstract : 

The invention provides a method and device for fault location in a power transmission line. The method comprises obtaining arrival 

times of first and second peaks of travelling waves detected at a first terminal and a second terminal of the power transmission line. 

The method also comprises identifying one of a first half, a second half, and a mid-point of the power transmission line, as having the 

fault, based on a comparison of the arrival times of the travelling wave detected from measurements at the first terminal with the 

arrival times of the travelling wave detected from measurements at the second terminal. Accordingly, the fault location is estimated 

with the arrival times of the first and second peaks of the corresponding travelling waves, and the length of the power transmission 

line. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041220 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : CONTACT SYSTEM FOR ELECTRICAL CURRENT CONDUCTION ANDBUS TRANSFER 

SWITCHING IN A SWITCHGEAR 
 

  

(51) International classification  
:H02H 

7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB Schweiz AG 
      Address of Applicant :Brown Boveri Strasse 6, CH-5400 

Baden, Switzerland Switzerland 

(72)Name of Inventor : 

   1)Manish Sinjonia 

   2)Krunal Kansara 

   3)Ajit Kadam  

   4)Shashwat Chauhan 
 

(57) Abstract : 

The invention relates to a switchgear having bus transfer current switching capability by turn and twist mechanism. The switchgear 

comprises a contact system for electrical current conduction and bus transfer switching. The contact system has fixed and movable 

contact assemblies. Each contact assembly comprises main and arcing contacts. The arcing contacts are for bus transfer switching. The 

movable contact assembly comprises a current path pipe and an end piece. The current path pipe is a cylindrical pipe, and the end 

piece is a rectangular block. The movable contact assembly comprises a movable main contact provided on the rectangular block, and 

a movable arcing contact provided at the end of the cylindrical pipe on a portion about the periphery. During engagement, the 

cylindrical pipe turns about a first axis to bring the contact assemblies proximal to each other, and twists about a second axis for 

engagement of the main contacts. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041239 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : METHOD AND SYSTEM FOR DETECTION OF CRIME EVENTS IN SURVEILLANCE VIDEOS 
 

  

(51) International classification  
:G06K9/00771; 

G08B13/19602  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEBADITYA ROY  
      Address of Applicant :Department of Computer science and 

Engineering, Indian Institute of Technology Hyderabad, Kandi, 

Sangareddy, Hyderabad, Telangana, India-502285 Telangana 

India 

   2)DINESH SINGH 

   3)CHALAVADI VISHNU  

   4)CHALAVADI KRISHNA MOHAN  
(72)Name of Inventor : 

   1)DEBADITYA ROY  

   2)DINESH SINGH 

   3)CHALAVADI VISHNU  

   4)CHALAVADI KRISHNA MOHAN  
 

(57) Abstract : 

A method of detecting crime events in surveillance videos, method comprising: receiving, by a processor of a crime event detection 

system (CEDS), one or more video clips of a video stream captured by at least one image sensor coupled with the processor; detecting, 

by the processor, one or more motion features associated with one or more objects in the received video clips; determining, by the 

processor, a first vector representation of the one or more detected motion features in each video clip based on likelihood of the one or 

more detected motion features; generating, by the processor, a final vector representation of the one or more detected motion features 

in each video clip by decomposition of the first vector representation using a projection matrix stored in memory coupled with CEDS; 

and classifying, by the processor, each video clip to one of normal events and crime events using the final vector representation 

generated corresponding to each video clip; and generating, by the processor, a list of crime events in the received video stream based 

on the classification. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041142 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : Motion Direction Indicator For An Automobile to communicate unequivocally to the Following Vehicles 

ĕOvertake me on the Right or LeftÊ 
 

  

(51) International classification  :B60Q1/34  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :Dean (R&D), R&D Cell, New Horizon 

College of Engineering, Ring Road, Bellandur Post, Near 

Marathalli, Bangalore-560103, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Dr. N. RAMANI  

   2) Dr. K GOPLAKARISHNAN  

   3)Dr. MANJUNATHA  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of seats in Chair Car of rail coaches to 

improve the passenger comforts in such a way no one passenger will rub the shoulders with others. Fig 1 shows existing seating 

arrangement of Chair Car of Rail Coach. The proposed design and arrangement has been shown in Fig 2, keeping both the privacy and 

comfort along with more leg room for every passenger without rubbing shoulders with other passengers. Every passenger can stretch 

their leg below the seat and can enjoy their own privacy as well. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041143 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF DNA BASED MOLECULAR COMPUTING MODEL (MCM) 

TO SOLVE THE INDEPENDENT DOMINATING SET PROBLEM (IDSP) 
 

  

(51) International classification  :G06N3/123  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :Dean (R&D), R&D Cell, New Horizon 

College of Engineering, Ring Road, Bellandur Post, Near 

Marathalli, Bangalore 560 103, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Dr. KAVITHA. J  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure describes the development of algorithm, system and method of finding a 

molecular computing model to solve the independent dominating set problem. It is a novel system and method of DNA based 

Molecular Computing Model (MCM) to solve the Independent Dominating Set Problem (IDSP). The independent dominating set 

problem is a classical optimization problem and has been shown to be NP-Complete. This patent disclosure describes a molecular 

computing model to solve the independent dominating set problem. It proves how to apply stickers in the sticker based model to 

construct the DNA solution space of the independent dominating set problem and how to apply DNA operations to solve that problem 

from the solution space of stickers. The time complexity of the proposed computational model is 0{n + 2m) and to verify this model, a 

small independent dominating set problem was solved. This proves the capacity of molecular computing for solving the complex 

Independent Dominating Set Problem (IDSP). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041144 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : Novel System and Method of DNA based Computing Model for Solving the Star Coloring Problem 
 

  

(51) International classification  
:B82Y10/00; 

G06N3/123  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :Dean (R&D), R&D Cell, New Horizon 

College of Engineering, Ring Road, Bellandur Post, Near 

Marathalli, Bangalore-560103, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Dr. KAVITHA. J  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure describes arrangement of Apparatus, System and Method for creating an 

efficient automated system, based on DNA computing model for solving the star coloring problem. This model shows how to use 

DNA strands to construct solution space of molecules for the star coloring problem and how to apply the DNA algorithm to solve the 

star coloring problem using biological operations. The algorithm is highly parallel.and has satisfactory fidelity. This model shows how 

to use DNA strands to construct solution space of molecules for the star coloring problem and how to apply the DNA algorithm to 

solve the star coloring problem using biological operations. The algorithm is highly parallel and has satisfactory fidelity. The time 

complexity of the algorithm is 0 (n2), where n is the number of vertices of the graph. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041145 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : Novel System, Arrangement of Apparatus, Method and Metrics for Evaluating the Progress of Academic 

Research (PhD/MS Thesis) Work as per the Calendar of an Individual Research Scholar, Continuously at Higher Educational 

Institutions (HEIs) 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :New Horizon College of Engineering, 

Ring Road, Bellandur Post, Near Marathalli, Bangalore-560 103, 

Karnataka Karnataka India 

(72)Name of Inventor : 

   1)Dr. KANAPATHY GOPALAKRISHNAN  

   2)Dr. L.V. MURALI KRISHNA REDDY  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as described 

above) for Remote Power Charging with Mechanization Efficiently by Supercapacitor. As the usage of the portable electronic devices 

is increasing, the demand for longer battery life is also increasing. These batteries need to be recharged or replaced periodically. It is a 

hassle to charge or change the battery after a while, especially when there is no power outlet around. Therefore, our team is inspired to 

design a wireless battery charger. This wireless battery charger is expected to eliminate all the hassles with todays battery technology. 

Wireless power transfer through the use of strongly coupled magnetic resonances works very well for efficient mid range power 

transfer in dynamic environments compared with other power technologies 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041574 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : BATTERY CHARGING IN INTEGRATED-STARTER GENERATORS 
 

  

(51) International classification  
:H02K 

19/38  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIA NIPPON ELECTRICALS LIMITED  
      Address of Applicant :Hosur, Thali Road, Uliveeranapalli 

Hosur-635 114, Tamil Nadu,India Tamil Nadu India 

(72)Name of Inventor : 

   1)UMASHANKAR, Raman  

   2)SENTHILVALAVAN, Bose  
 

(57) Abstract : 

AS ATTACHED 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041585 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : INTERMEDIATES FOR THE PREPARATION OF ERIBULIN THEREOF 
 

  

(51) International classification  :A61K31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Natco Pharma Limited 
      Address of Applicant :Road No.2, Banjara Hills, Hyderabad, 

Telangana - 500 034, India Telangana India 

(72)Name of Inventor : 

   1)Vipparla Bulli Babi  

   2)Nagapuri Sreenivas 

   3)Kandula Sathaiah 

   4)Ravi Janaki Rama Rao 

   5)Konakanchi Durga Prasad 

   6)Muddasani Pulla Reddy 

   7)Nannapaneni Venkaiah Chowdary 
 

(57) Abstract : 

The present invention relates to novel intermediates of Eribulin and process for the preparation of the same. The process of the present 

invention is commercially viable and can be easily adopted for plant scale operations. The present invention relates to tetrahydrofuran 

compounds of formula I, X, XI, D and B. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041605 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : LEAD BODY FLEXION TESTING DEVICE FOR IMPLANTABLE LEADS 
 

  

(51) International classification  
:A61M25/00; 

A61N1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL 

SCIENCES AND TECHNOLOGY  
      Address of Applicant :BIO MEDICAL TECHNOLOGY 

WING, POOJAPPURA, TRIRUVANANTHAPURAM-695012, 

KERALA, INDIA Kerala India 

(72)Name of Inventor : 

   1)MURALEEDHARAN CHIRATHODY VYALAPPIL  

   2)JITHIN KRISHNAN.  

   3)NITHA VELAYUDHA PANICKER  
 

(57) Abstract : 

The invention leads to a lead body flexion testing device for implantable leads. The device comprising of (a to e). The electrode 

holding frame is configured to test the fatigue resistance of implantable leads by simultaneously bending and unbending the lead under 

test at a specified speed. The frame is moved with a reciprocating slider (3) which is driven by scotch yoke mechanism (4). The device 

is mounted on a base plate (1) which provides an easy way of assembling the whole system and provides support to the device. The 

frame (2) on the outer surface has a C cap for aligning the electrode properly in the groove and restrict lateral movement. The 

reciprocating slider provides repeated bending and unbending motion of implantable leads for checking ability of leads to function 

further. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041660 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : TOGGLE FLIP FLOP USING CAPACITORS 
 

  

(51) International classification  :H03K3/356113  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R.VELMURUGAN  
      Address of Applicant :146/5, North Street, 

SENGAMEDU(Vill), AVINANGUDI(PO), TITTAGUDI(TK), 

CUDDALORE (DT), TAMIL NADU, INDIA - 606 112. Tamil 

Nadu India 

(72)Name of Inventor : 

   1)R.VELMURUGAN  
 

(57) Abstract : 

I connected two 25 volt ,470 microfarad capacitors seriously ,both unconnected leads of the capacitors are connected by a diode such 

as positive or P side of the diode connected positive unconnected, side of a capacitor another side of the diode is connected with 

unconnected negative side of another capacitor ie the diode is connected such as forward biased when power applied to any one of 

capacitors connected serisly .When one capacitor is charged by external power source ,the power in capacitor charge the second  . 

capacitor through biased diode until power in first capacitor is fully utilized in charging second capacitor .The second capacitor 

commence to charge first capacitor until power in it is fully utilised .Similar process takes place again and again constitute oscillation 

;Power in the circuit loss it power in course of time .Above written facts are abstract of invention. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041662 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : A DOSING TANK FOR A VEHICLE 
 

  

(51) International classification  :F02D19/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Robert Bosch Engineering and Business Solutions Private 

Limited  
      Address of Applicant :123, Industrial Layout, Hosur Road, 

Koramangala, Bangalore  560095, Karnataka, INDIA Karnataka 

India 

   2)Robert Bosch GmbH 
(72)Name of Inventor : 

   1)Dhuvarakesh Arulmozli 

   2)Suresh Kumar Palanisamy 
 

(57) Abstract : 

Disclosed herein is a dosing tank 100 for a vehicle. The dosing tank 100 comprises an outlet 102 connected to a first flow path 104, 

the first flow path 104 is in flow communication with an exhaust path 106. A second flow path 108 extends from a surface of the 

dosing liquid inside the tank to the first flow path 104. A valve 110 is located at an interface between the first flow path 104 and the 

second flow path 108, the valve 110 is adapted to supply dosing liquid from the surface of the dosing liquid to the outlet 102 of the 

dosing tank 100 through the second flow path 108 and the first flow path 104 by using a purge pump already present in the dosing 

tank for purging purpose.  Reference Figure: Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041663 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : ALARM SYSTEM AND A METHOD THERE OF 
 

  

(51) International classification  :G08B1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shri S. Paramesvaran 
      Address of Applicant :Secretary,EGS Pillay Group of 

Institution Old Nagore Road Thethi Village Nagapattinam Tamil 

Nadu India-611002. Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr.M.K.Mishra  

   2)Dr. M. Chinnadurai  

   3)Palanimurgan 
 

(57) Abstract : 

This system detects the sleeping by IR sensor, liquor, fire and smoke by gas sensor and through GSM equipped with valid Sim card 

and sufficient balance to transmit related information in terms of message system like Drunken driving / sleeping, smoke or fire 

detected and displayed over inbuilt display unit associated with the microcontroller and buzzer is ringing so passengers as well as the 

driver will be alerted and the massage will be sent to corresponding persons for eg the owner or nearby authorities whose mobile 

number would have been pre-saved during the activation time of the system Figure - 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041146 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF REMOTE POWER CHARGING WITH MECHANIZATION 

EFFICIENTLY BY SUPERCAPACITOR 
 

  

(51) International classification  

:B60L11/18; 

H02J5/00; 

H02J7/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)Dr. R.Elumalal 

   2)Dr. S. Sujitha 

   3)Prof. Satlsh Kumar 

   4)Ms. A. Anitha 
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as described 

above) for Remote Power Charging with Mechanization Efficiently by Supercapacitor. As the usage of the portable electronic devices 

is increasing, the demand for longer battery life is also increasing. These batteries need to be recharged or replaced periodically. It is a 

hassle to charge or change the battery after a while, especially when there is no power outlet around. Therefore, our team is inspired to 

design a wireless battery charger. This wireless battery charger is expected to eliminate all the hassles with todays battery technology. 

Wireless power transfer through the use of strongly coupled magnetic resonances works very well for efficient mid range power 

transfer in dynamic environments compared with other power technologies 
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(57) Abstract : 

6. ABSTRACT OF THE INVENTION The patent disclosure describes arrangement of Apparatus, System and Method for identifying 

ones own suitable career options in such a way to enhance the happiness of an individual. System, Method and Apparatus has been 

developed based on the conceptual framework along with contemporary understanding based on two and half decades of research 

study by the author and various modern management concepts and also their commonalities with psychometric tests and tools to 

identify individual passion/interest to make career choices. The framework of research study (Fig. 1) and the Career Design Model to 

enhance the Happiness Index are shown in Fig. 2 & 3. The proposed device (Fig. 2) enables any one with help of cloud based App 

built on the basis of Career Design Model to Enhance Happiness Index of an Individual (CDM2EHM) using integrated approach. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, Novel System and Method (as 

described above) of Autonomous Controls for the Smart Operation of a Metro Train. The train is programmed for the specific path. 

Every station on the path is defined; stoppage timing of the train and distance between the two stations is predefined. This is to ensure 

the smart control the train without driver. These autonomous trains are equipped with the CPU which controls the train. An attempt 

has been made to simulate a completely automated solution for a driver less metro train. This is achieved by compiling a ladder logic 

program in PLC for controlling various systems of the metro train. Each output of the ladder logic controls a relay. This output is 

interfaced to the electrical systems of the train via Electrical Distribution Board. The Electrical Distribution Board is the heart of the 

train system which feeds electrical supply into subsidiary circuits through relays & contactors while providing a protective fuse or 

circuit breaker for each circuit, in a common enclosure. 
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(57) Abstract : 

6. ABSTRACT OF THE INVENTION The patent disclosure describes Novel System, Arrangement of Apparatus, Method and 

Metrics for Evaluating the R&D Performance of an Individual Faculty Member, Continuously at Higher Educational Institutions 

(HEIs). The Apparatus, System, Method and Metrics has been developed based on the conceptual framework along with 

contemporary understanding based on sustained research study by the authors and various modern management concepts and also 

their commonalities with various academic and scientific performance evaluation systems. The framework of research study and 

Metrics for evaluating the R&D Performance of intellectual man power at HEIs is shown in Fig. 1. The proposed device (Fig. 2) 

enables any one with help of cloud based App built on the basis of Method and Metrics developed by authors for Evaluating the R&D 

Performance of an Individual Faculty Member, Continuously at Higher Educational Institutions (HEIs). 
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(57) Abstract : 

TITLE: A SELF-ALIGNING PLATFORM FOR A PIECING UNIT OF A TEXTILE MACHINE• ABSTRACT The present 

disclosure discloses a self-aligning platform for a piecing unit of a spinning machine. The platform comprises a base plate for 

accommodating the piecing unit. The platform also comprises one or more first wheels fixed to one end of base plate and traversing on 

guide rail, and one or more second wheels rotatably fixed to either the base plate and traversing on mill floor. Further, the platform 

comprises a mechanism for adjusting level of the base plate, relative to the mill floor. The mechanism comprises a control unit, which 

receives the signal from the sensors and operates a linear adaptor coupled to the one or more second wheels to adjust the level of the 

base plate. Hence, the platform with this configuration, continuously monitors the level with reference to the mill floor, thus helps in 

accurate positioning of the piecing unit with reference to frame of the spinning machine.   FIG. 5 
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(57) Abstract : 

NA 
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(57) Abstract : 

ABSTRACT Method and system for managing Quality of Service (QoS) of eMBMS service• Embodiments herein provide a method 

for managing Quality of Service (QoS) for multiple eMBMS services in a wireless communication system. The method includes 

detecting, by a network node, more than one Multimedia Broadcast-Multicast Service (MBMS) services in a group of MBMS services 

have a similar popularity index. Further, the method includes identifying, by the network node, which eMBMS service has more 

number of users facing QoE issues, in response to detecting that the more than MBMS service in the group of MBMS services have 

the similar popularity index. Further, the method includes localizing, by the network node, whether the QoE issue is from at least one 

of the core network, the access network, the single eNB or the complete MBSFN area. Furthermore, the method includes dynamically 

modifying, by the network node, QoS parameters based on the identification of the QoS issue. FIG. 3 
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(57) Abstract : 

ABSTRACT SYSTEM AND METHOD FOR IRRIGATION SCHEDULING The present disclosure envisages a system (100) for 

irrigation scheduling. The disclosed system comprises a plurality of agricultural environments (A1, A2, ¦, An) configured to 

communicate with one another and to a server (40) over a network (30). Each of the agricultural environments includes one or more 

sensors to sense at least one parameter related an instantaneous water requirement of a crop section in the agricultural environment, 

and generate sensed values. A scheduling device (50) receives the sensed values from the one or more sensors through a 

communicating module. The scheduling device (50) is configured to generate at least one control signal based on an output of the 

scheduling device (50). The at least one control signal is communicated to a corresponding crop section to execute at least one control 

task, wherein the control task is based on the instantaneous water requirement. 
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(57) Abstract : 

An approach for intercepting and caching Domain Name System (DNS) related data and sharing the cached DNS related data among 

hypervisors is provided. In an embodiment, a method comprises: receiving a DNS query from a virtual machine, determining whether 

a DNS reply to the DNS query has been received from a DNS server and whether an Internet Protocol (IP) address has been stored in 

a local DNS cache; in response to determining that the DNS reply to the DNS query has been received from the DNS server and the IP 

address has been stored in the local DNS cache: retrieving the IP address from the local DNS cache; and providing the IP address to 

the virtual machine. 
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(57) Abstract : 

This disclosure relates generally to motor vehicles, and more particularly to motor vehicle and device for visually indicating a speed of 

the motor vehicle, and method thereof. In one embodiment, a method is provided for visually indicating a speed of a motor vehicle. 

The method includes receiving an instantaneous speed of the motor vehicle from one or more odometry devices of the motor vehicle 

and an instantaneous temperature on an external surface of the motor vehicle from one or more temperature sensors. The method 

further includes configuring one or more thermoelectric couple strips to regulate temperatures of one or more corresponding 

thermochromic paint coating layers disposed on the external surface of the motor vehicle, based on the instantaneous speed and the 

instantaneous temperature, to dynamically control indication of a color pattern associated with a range of instantaneous speed of the 

motor vehicle. FIG. 1 
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(57) Abstract : 

A Variable delivery oil pump (VDOP) system for supplying required amount of oil to the engine based on the engine operating 

conditions and engine speeds is disclosed. The VDOP system includes a pumping unit (20) comprising a hydraulic control dual valve 

assembly (50) and an electronic control setup (51) for effectively controlling the oil quantity delivered to the engine (100). The VDOP 

system along with inlet conduit (31) and delivery conduit (32) includes two return conduits (84, 88) for allowing oil back to the inlet 

side (28) and a relief conduit (85) for allowing oil back to the sump (102). The electronic control setup (51) can be actuated on certain 

operating conditions or if the electronic control setup (51) fails, the VDOP system can still run through the return conduits (84, 88) 

provided in the VDOP system. Thus, the VDOP works continuously doing its intended function even after the electronic failure. Fig. 2 
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(57) Abstract : 

The present invention relates to process for the preparation of (S)-2-(2-(benzofuran-6-carbonyl)-5,7-dichloro-1,2,3,4-

tetrahydroisoquinoline-6-carboxamido)-3-(3-(methylsulfonyl) phenyl)propanoic acid represented by the following structural formula-

1. 
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(57) Abstract : 

A brake liner wear measurement and monitoring system is disclosed which includes a potentiometer sensor having a rotary part 

assembled to an adapter and mounted on a S-cam shaft of a vehicle brake unit along its center axis at the end of a slack adjuster to 

measure the S-cam shaft rotation. A stationary part clamped to a static part of an axle in such a way that a rotational difference 

between the stationary part and the rotary part provides S-cam rotation angle information. An electric circuit electrically connected to 

the potentiometer sensor to receive the S-cam rotation angle information for determining a difference between the rotation angle 

information and an initial reference reading of the potentiometer sensor to measure an amount of wear in a brake liner. The initial 

reference reading of the potentiometer sensor is recorded in at least one brake position condition at an initial stage of setting the sensor 

and after the brake liner clearance stabilizes. FIG. 3 
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(57) Abstract : 

ABSTRACT: [051] Embodiment of MSVD - multi stage vacuum distillation plant is an efficient compact low temperature process 

plant adopt scientific principles, Vacuum, Latent Heat, Renewable Energy, Brhamhass press principle for efficient, viable working. 

Multi stage facilitate : [052] Surface area exposed for easy evaporation. [053] Allow transfer salt in liquid form brine till final stage-

crystal salt difficult to handle. Technology based design, craftily arranged in 5 stage flash chamber, can be increased to 12 stages, one 

below the other enable partial evaporation at every stage, high yield of pure water up to 85% and 100 % salt in seawater, viably. [054] 

Latent Heat from renewable, vacuum are used as main working forces in the MSVD process plant. Latent Heat added to water 

evaporate water into vapor. Latent . Heat removed from compressed vapor to condense into fresh water. Vacuum create 32 feet 

suction head; vacuum lower boiling point for low temperature plant operation safe, efficient. Vacuum pumps used to suck water from 

upper chamber to lower chamber at same psi. by use of Brhamass press principle, as lower chamber is larger . than upper one. Latent 

Heat from renewable energy source used for viability, clean environment. There is no contaminant to discharge. No consumable used. 

[055]. Based on demonstration plant evaluation, commercial scale plant design can be decided, will substitute R.O. process in 

desalination process systems and replace in existing plants. The proposed system will considerably meet ever increasing fresh water 

demand. Health of humans, cattle and plants will improve by clean water. 

  

No. of Pages : 22 No. of Claims : 11 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22107 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041772 A 

(19) INDIA  

(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : A SYSTEM FOR REMOTE MONITORING OF MULTIPLE BIO-SIGNALS USING MULTICORE 

FPGA 
 

  

(51) International classification  

:A61B5/00; 

A61B5/0402; 

A61B5/0488;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIMAL KUMAR KAVYA  
      Address of Applicant :POONAMALLE-AVADI MAIN 

ROAD, THIRUVERKADU, CHENNAI, TAMILNADU, INDIA -

600 077 Tamil Nadu India 
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(57) Abstract : 

This invention relates to development of a portable telemonitoring system using Multicore Field Programmable Gate Array (FPGA) 

and a system which includes the invented device, which can be used by remote patients. The invention also relates to a method which 

facilitates operation of the system. The objective of this invention is to invent and contrive a handheld device, system and method to 

meet the healthcare needs of the patient at any place, any time with much better qualitative levels and at lower costs. The patient using 

this Wireless Body Area Network (WBAN) using Multicore FPGA is continuously monitored so that the initiation of treatment can be 

made within the crucial golden hour. SUMMARY OF INVENTION This invention describes a te lemon itoring device that consists of 

an interface through which ECG/EEG sensors, pressure sensors and temperature sensors can be connected wirelessly or through wire. 

The biomedical signals like ECG, temperature and pressure are continuously acquired from the patient and they are analyzed by 

softcore processors that are implemented using FPGA. Each soft core is dedicated to analyze a biomedical signal and all the soft cores 

perform the analysis in parallel. If any abnormality is detected in the acquired biomedical signals, the GSM modem initiates a 

transmission of Short message service (SMS) to the doctors mobile phone. An alert message that contains the critical condition 

information of the patient is sent to the patients care taker. The GPS modules are also interconnected with FPGA to sends the location 

of the critical patient to the ambulance centre which can immediately send an ambulance with first aid facility. This invention 

maximizes the ability of a patient to regain his/her independence and free movement. It is also aimed to provide mobility to the doctor 

too, so that wherever he is, he can get the information on a mobile phone as a SMS. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as described 

above) for Photovoltaic Assortment Based Power Generation System Using Nine Level Inverter. The nine-level inverter is configured 

using a capacitor selection circuit and a full-bridge power converter, connected in cascade. The inverter contains only seven power 

electronic switches, which simplifies the circuit configuration. The proposed inverter reduced the switching losses because of all 

switches operate with fundamental frequency, complexity and control circuit. The output voltage of a PV array is low; a dc-dc power 

converter is used to boost the output voltage of the PV array. The output waveforms of multilevel inverters are in a stepped form; 

therefore they have reduced harmonics compared to a square wave inverter. 
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(57) Abstract : 

The subject matter of this invention covers Novel System and Method of Rediscovered Piston (X-Beam Piston) meant for F1 Cars as 

per the design shown in above figures in description. It is a X-beam piston which has been designed to increase f1 car engines speed 

(rpm), to reduce slap and vibration in engine for better performance. This invention will reject heat from engine without coolant (not 

completely) which will enhance performance of engine can push it up to highest compression i.e., 29:1, so as to get more output. It 

also increases efficiency {very minimal). This shape is best in class to fit inside the cylinder due to its center of gravity. It surely 

improves balancing of complete piston including connecting rod and crank shaft due to its shape. 
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(57) Abstract : 

1. Apparatus, System and Method (as described above) for Power Saving Using Pulse Width Modulation Technology. 2. Demands of 

lighting are increasing. And currently most suitable light source is LED. LED has many advantages such as high energy efficiency, 

semi-permanent available long-life, Eco-friendly. So LED is now replacing as a main light source. PWM Technique is a very efficient 

way of providing intermediate amounts of electrical power between fully on and fully off. 
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(57) Abstract : 

The patent disclosure covers system, method for Spherical Image Encryption (SPIE) for Secured Image Storage. The proposed 

algorithm is able to encrypt JPG images and other non gif images. If a text document . with text of small size is saved in image format 

and encrypted with proposed SPIE algorithm then it will take thousands of years to predict the content of the image. The security of 

image depends upon the secrecy of the encryption string; as if the consecutive values do not have large difference then the prediction 

will be easy by examining encrypted image. If we choose 1 thousand prime numbers for generation of encryption string (s) then the 

possible number of combinations will be 1 million (1000  1000). On an average it takes 3 minutes to encrypt or decrypt the image on a 

personal computer with normal configurations. To apply all possible combinations of encryption string (s), it will take 5.7870 years 

for generation of ail possible combination of image. The time complexity of the algorithm run will depend on the value of V (not on 

its length) and the height of the image. An image with low height and width has lesser security because of the chance of rotation of a 

pixel by 360 which will not help in encryption. If the image consists a circular pattern, i.e. the pattern is symmetrical to the border of 

image, then rotation will not change the structure of image. A singular color image cannot be .encrypted through the proposed 

algorithm, as all the pixel values will be same and rotating those pixels will not affect the coloring. 
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(57) Abstract : 

The operation of Series Flexible AC Transmission System Controllers (FACTS) devices in the power transmission system poses 

challenge to the distance relaying scheme. The current invention presents an on-line sequential extreme learning machine (OS-ELM) 

based on-line fast and accurate adaptive and intelligent distance relaying scheme (AIDRS) for transmission line employing advanced 

series-FACTS devices such as Static Synchronous Series Compensator (SSSC). The adaptive relaying scheme as disclosed herein, can 

efficiently update the trained model on-line by partial training on the new data to reduce the model updating time whenever a new 

special case occurs and thereby providing highly improved performance. 
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(57) Abstract : 

A system and a method for acquisition of IRNSS signal in reduced time required for two dimensional searches to obtain a coarse 

estimate in frequency space and code space. The system comprises of a Numerically Controlled Oscillator (1), a diminution block (2), 

an FFT block (5), a peak search controller (4), a modified spreading code (3) and an IFFT block (7). The peak search controller (4) 

scans the entire length of the processed correlation data to obtain the peak of the correlation. Various techniques are employed for 

processing the down-sampled predetermined number of sets of samples include sequential processing, parallel processing and by 

using a plurality of FFT blocks. Figure: 1 & 2 
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(57) Abstract : 

The disclosure relates to a master slave tele-operated surgical robotic training system for use as a training platform for surgeons in 

robotic surgery. The system is an electronically tethered master slave system that includes a pair of master arm assembly, a central 

controller that maintains the position of the master arm and a slave arm assembly with a pair of arms. The slave arm assembly includes 

passive positioning arms connected with a parallelogram based remote center of motion (RCM) mechanism mounted on a L-arm and 

housing a surgical tool at the distal end on the side face of the RCM mechanism. Electronic tethering enables scaling of movement, 

filtering of tremor and reduction of positioning error of the surgical tool. The mechanisms of the robot are statically balanced and the 

inertia of all moving components is kept to a minimum for improved performance and ease of handling. 
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(57) Abstract : 

7. ABSTRACT Exemplary embodiments of the present disclosure are directed towards a system and method for monitoring health 

and accident tracking in real time. The system includes an accelerometer connected to an arduino to control and detect the userÊs 

health condition and a GPS module connected to the arduino to control and track the location of the userÊs accident. The system 

further includes a GSM module communicated to the arduino, to communicate and generate alert notifications to the nearest medical 

service along with the userÊs family member via GSM module with the user GPS tracking position in real time; and a display device 

is configured to generate and display information of the userÊs health data. The system is installed in the vehicle for monitoring the 

userÊs health data and interacting with a database-management system for communicating the userÊs health data between the users 

and the nearest medical service. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION: The patent disclosure describes arrangement of Apparatus, System and Method for Harvesting 

Energy or Generation of Static Charge from Electroionising Radiation (Fig. 1). Ambient electromagnetic radiation-emitted from 

mobile phones through incoming and outgoing calls, internet access, receiving or sending messages could be converted into enough 

electrical energy to keep a battery charged or topped up, in such a way electromagnetic radiation can be harvested in to useful 

electrical energy or in other words electric power generated using electromagnetic radiation. Three loops in a row of varying size (Fig. 

2). Smaller ones may well work better for higher frequencies such as the 3G networks. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system:MODEL FOR DETECTING SENSITIVE DATA 

LEAKAGE IN PRIVATE TO PUBLIC NETWORK SYSTEMS- the mentioned model/ system concentrate and can be utilized by 

using other files such as unstructured documents, images which are sensitive one. One more advancement can be made by taking real 

set of data and checking the accuracy for better detection of leakage of sensitive data. This model helps to identify the leakage of 

sensitive information as fast as possible and report to the owner of data and prevent the data loss. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of Multi-purpose Loader on Wheels 

The loader has motor driven drive to rotate the loader drives, which in turn circulate the forklifts along the guide ways of the pulley 

system. The loader vertically lifts the target {normally agricultural products such as sugarcane maize, corn etc. Batch after batch of 

items to be lifted will be loaded in the bottom fork holder jaw one after the other, which in turn will be lifted to higher level and by 

gravity it will be unloaded in the truck at the above level during its end of vertical travel. It has the provision for getting access to the 

local power pack or power out available in the tractors/trucks. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of simple pillow design which 

prevents snoring due its geometry and supports the cheek appropriately. It is made of memory foam and can have different 

configuration with multiple degrees of slope to accommodate the cheek. The proposed design of the Anti-Snoring Pillow is shown in 

Fig. 2. 

  

No. of Pages : 7 No. of Claims : 3 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22120 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041992 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF MULTI - PURPOSE ELEVATOR ON WHEELS 
 

  

(51) International classification  
:B66C23/203, 

B66C23/201  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :DEAN (R&D), R&D CELL, NEW 

HORIZON COLLEGE OF ENGINEERING RING ROAD, 

BELLANDUR POST, NEAR MARATHALLI, BANGALORE - 

560 103. KARNATAKA, INDIA. Karnataka India 

(72)Name of Inventor : 

   1)Dr.K. GOPLAKARISHNAN  

   2)Dr. L.V. MURALIKRISHNA REDDY  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of Multi-purpose Elevator on Wheels 

(Fig. 1 & Fig. 2). The elevator has conventional hydraulic system for lifting the elevator. However, the novelty of the system lies in 

the design and fabrication of foldable and retractable platform to access the elevator which has been mounted on a hydraulic scissor 

lift. The foldable and retractable platform to access the elevator has been designed in such a way, it will occupy less space outside the 

scissors and can be deployed easily whenever it is required. The entire system has been built on wheels and which can be towed or 

manually pushed to the place where it can be deployed for end use. 
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(57) Abstract : 

The present disclosure relates to a composition comprising Grifonia simplicifolia extract and Olea europaea extract which at specific 

w/w ratios is able to inhibit the percentage TRAP and NF-B, and therefore can aid in inhibition of bone dissolution. Also provided are 

the methods of preparation and usage of the same. 
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(57) Abstract : 

PORTABLE AGRICULTURE NETWORK SYSTEM ABSTRACT OF THE INVENTION The present invention relates to a portable 

agriculture network system (100) for a plurality of flexi plants (102) arranged in a matrix. The portable agriculture network system 

comprises a plurality of primary supports (104) and a plurality of flexible connecting members (106) such that a flexible connecting 

member is mounted on a trunk of each of the plurality of flexi plants to encircle the trunk. The portable agriculture network system 

further comprises a plurality of flexible strings (108) such that a flexible string is connected between the flexible connecting member 

and at least one primary support from the plurality of primary supports. <<To be published with FIG. 1>> 
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(57) Abstract : 

The invention discloses a system (100) and method for energy management in a house or an industry (150). The system comprises of a 

house or industrial facility, anodal system (130), a server (140), and a user device (170). The nodal system (130) is configured to 

monitor, control and communicate with appliances in a facility. Data relating to operation of appliances and user preference is fed into 

the nodal system (130). A server (140) in communication with the nodal system (130) is configured to process the said data for energy 

management. The server (140) employs Machine Learning and Artificial Intelligence for predictive analytics and load management. 

The invention also explores use of IoT platform and a secure blockchain to enable peer-to-peer energy trading. <To be published with: 

Fig. 1> 
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(57) Abstract : 

An automatic power loom for weaving coir geo textiles• An automatic power loom for weaving coir geo textiles is disclosed. The 

power loom includes a frame; a plurality of heddles supported on the frame, the heddle being provided to receive and guide, during 

movement, a corresponding plurality of warp threads, wherein an opening or shed is achieved between the plurality of warp threads 

based on the movement of the heddle; a plurality of shuttles provided to receive and guide, during movement, a weft through the shed, 

wherein the shuttle includes a picking mechanism for automatically inserting the weft in the shed; a sley including a reed for 

performing a beating process by driving last pick of weft to the fell of cloth, wherein the sley is given a sudden and quick movement 

towards the fell of the cloth; and a motor powers a gear mechanism for initiating the heddle movement, the shuttle movement, and the 

sley movement. 
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(57) Abstract : 

ABSTARCT PARENTS IDENTIFICATION SYSTEM FOR MISSING CHILDREN A method and system for parents identifying of 

a missing person, in particular, a missing child. Further, the invention is directed to a system or method that first takes DNA of parent 

and converts that pattern into a unique code and linked that unique code information to UIN and store the same in a database. For 

Example, whenever a child is been kidnapped or trafficked or run away from home. It is very difficult to identifying a missing child 

with existing details even though child is been identified someone and some ever. By generating the DNA report of a child and 

searching for matching pattern of Parent DNA Which is linked to UIN i.e. UIDAI. Stored in the database, where one can get exact 

contact and communication address of child parent present in UIN identify and reach the child to their parents. 
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(57) Abstract : 

The patent disclosure covers the salient features of Novel System and Method for Solar Based Voltage Source Inverter (VSI) Control 

Brushless DC (BLDC) Motor for Pump Applications. A solar photovoltaic {SPV) array fed water- pumping system using a DC-DC 

converter as an intermediate Inverter and a permanent magnet brushless DC (BLDC) motor to drive a centrifugal water pump. 

Specially designed low-inertia motors fed by the MOSFET-based current controlled voltage-source inverter (CC-VSI), provide 

desirable features such as high power-to weight ratio, high torque-to-current ratio, fast response and above all high operating 

efficiency. The SPV array is designed such that the power at rated DC voltage is supplied to the BLDC motor-pump under standard 

test condition and maximum switch utilization of DC-DC Boost converter is achieved which results in efficiency improvement of the 

converter. Performances at various operating conditions such as starting, dynamic and steady state behavior are analyzed and 

suitability of the proposed system is demonstrated using MATLAB/Simulink based simulation results. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers system, method for Construction of Estimated Level Based 

Balanced Binary Search Tree (BBST). The presented algorithm will analyze the key elements inserted to sort in increasing. Any 

sorting method can be chosen for that. It calculates the minimum number of the levels required to store n key elements. An insertion 

ordering of the key elements will be provided to insert in BBST. The leaf node will start occupying from left to right without leaving 

and in between place. The height will never increase than log2(n)- Minimum number of nodes in lowest level will be 1. Maximum 

number of nodes in lowest level will be 2n-1 For any number or order of key elements it will never lead to unbalanced structure. 
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(57) Abstract : 

The patent disclosure covers the salient features of Novel System and Method for Smart Detection of Electricity Theft in. Modern 

Distribution Network. The Transmission and Distribution (T&D) line losses are comprised of two types: Technical losses and Non-

Technical losses. The T&D losses are due to variety of reasons, substantial energy sold at low voltage, sparsely, improper billing and 

high pilferage. An attempt has been made to detect the non technical losses and electricity theft taking place at the transmission and 

distribution sector.-The technical losses are inherent in a system and can be reducedto an optimum level. The proposed approach uses 

customer load profile data to expose abnormal behaviour that is known to be highly co-related with non technical loss (NTL) 

activities. The result of the fraud detection model help to shortlist potential fraud suspects foronsite inspection. Simulation results 

prove that proposed method is more effective in detecting NTL activities. 
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(57) Abstract : 

The patent disclosure covers system, method for Estimation of Optimal Path in Wired Networks Based on Adjacency List. In a 

network, all the devices are connected to each other directly or indirectly through common devices. There will be at least a single path 

from a source device to the destination device. In all the complex network setup there is more than one simple path connecting the two 

devices. To send a data in form of packet from a source to destination, need to found out a path which is efficient for transmission. In 

the case, when there is no congestion in the network then the shortest path provides the optimal simple path for packet transmission. 

The term data and packet will be used interchangeably throughout this paper. The devices in communication, both needs to reduce the 

time of data transfer to increase their process efficiency. An idle algorithm for this case will provide the shortest path for the same. In 

this paper, we assumed a single source device is there with multiple receivers, i.e. only one device sends data to all the other devices 

by finding the optimal path for this transmission. The proposed Optimal Path Finding Algorithm (OPF) will consider the provided 

network connection by reading the number of routers connected and the adjacent routers for each one. The calculation for path will be 

done according to that. After alteration in network setup, the algorithm will run again and that will give the optimal path which will be 

accepted until next network alteration. It will provide solution for every connected network setup, i.e. the network graph should not 

have any isolated routers or sub networks. 
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(57) Abstract : 

ABSTRACT In one aspect A chemical product comprising, a first substance, a second substance and a third substance. The first, 

second and third substances are mixed in a proportion to obtain a stable fourth substance. In one embodiment, the first, second and 

third substances are peptone, table sugar and Hexadecanoic acid, l-tetradecyl-l,2-ethanediyl ester respectively. In another embodiment, 

a solution for bioremediation is prepared by mixing the 2% of each first, second and third substances in 11 of distilled water. 
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(57) Abstract : 

ABSTRACT DIRT SCRAPPER ASSEMBLY A dirt scrapper assembly comprising an annular stiffening structure adapted to connect 

with a tube for sealing the tube is disclosed. The annular stiffening structure comprises a plurality of first axial sections equally spaced 

and extended along axial direction on an outer side of the tube. Curvature of corresponding radii is provided on the outer surface of the 

first axial sections. The annular stiffening structure further comprises a second axial section extended along axial direction of the tube 

on inner side of the tube. The plurality of first axial sections and the second axial section are connected by a connection section of the 

stiffening structure to get into contact with an end surface of the tube. The connection section comprises a cut section at the bottom 

surface extended over the length of each of the plurality of first axial sections to provide flex to the plurality of first axial sections. 
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(57) Abstract : 

A lightweight and compact clamping system (10) for a fuel injector assembly (30) is presented. The clamping system (10) includes a 

cam cover portion (20), a clamp (60), and an unlocking sleeve (80). The cam cover portion (20) is disposed in a locked state with the 

fuel injector assembly (30) that includes a head (40) and a body (50). The cam cover portion (20) includes a plurality of protrusions 

(90) positioned at a corresponding proximal end (25). The clamp (60) is positioned within the cam cover portion (20) and includes at 

least one locking member (140A and 140B) clamped in between at least two of the protrusions (90). The unlocking sleeve (80), 

positioned between the clamp (60) and the head (40), includes a notch (150) that houses a projection (120) extending from a distal end 

(130) of the head (40). 
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(57) Abstract : 

A SYSTEM AND METHOD FOR MANAGING BACK OFFICE OPERATIONS FOR STOCK MARKET INTERMEDIARIES 

ABSTRACT The system for managing back office operations for stock market intermediaries is disclosed. The system includes a 

centralized subsystem. The centralized subsystem includes a client module configured to register a plurality of clients based on one or 

more parameters. The centralized subsystem also includes a trading module configured to process a plurality of traded data. The 

centralized subsystem further includes an administration module configured to receive user identification information, process a 

plurality of user requests and implement one or more policies. The centralized subsystem further includes a financial module 

configured to monitor and control risk factor. The centralized subsystem further includes a depository module configured to export 

and import a plurality of files to depository user. One or more module of the centralized subsystem deployed on a device of 

intermediaries. FIG.1 
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(57) Abstract : 

A power generation system (100, 300) is presented. The power generation system (100, 300) includes a reference direct current (DC) 

bus (104) and a plurality of doubly-fed induction generator (DFIG) based power generation sub-systems (102-1, 102-2) electrically 

coupled in parallel with each other via the reference DC-bus (104). Each of the plurality of DFIG based power generation sub-systems 

(102-1, 102-2) includes a DFIG (204), a rotor-side converter (206) and a line-side converter (208) coupled to the DFIG (204). The 

line-side converter (208) and the rotor-side converter (206) are electrically coupled to each other via a local DC-bus (116-1, 116-

2). The local DC-bus (116-1, 116-2) of each of the plurality of DFIG based power generation sub-systems (102-1, 102-2) is coupled to 

the reference DC-bus (104). Moreover, the power generation system (100, 300) includes an auxiliary power source (108) and an 

energy storage device (110) electrically coupled to the reference DC-bus (104). 
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(57) Abstract : 

Abstract Apparatus and method for detecting the clogging of a fuel filter [0047] The invention provides an apparatus (100) for 

detecting the clogging of a fuel filter (102) by measuring fluid pressure at regular intervals. The apparatus (100) comprises an 

attachable frame(102) with a plurality of pressure sensors (103), is placed inside the slots (104) of the frame (102), the frames (102) 

are attached on the inner wall of the pipe (101) at a specific angle ĕaÊ (109) in a calibrated environment. The pressure sensors (103) 

values at various flow rates can be measured by a measuring kit (108) and intimated digitally to the user. Figure 1 
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(57) Abstract : 

A RECONFIGURABLE POWER CONVERSION SYSTEM AND A METHOD FOR ENHANCED UTILIZATION OF 

RENEWABLE ENERGY ABSTRACT The present disclosure relates to power conversion system (208) and method for utilizing 

power from power generation unit (201). The power conversion system (208) comprises power control unit (202) and switch unit 

(203). The power control unit (202) detects at-least one grid (204) associated with environment to be one of available and unavailable. 

Upon detecting at-least one grid (204) to be available, power control unit (202) converts power into Alternate Current power and 

further switch unit (203) establishes connection between power control unit (202) and at-least one grid(204) to supply power to critical 

loads (206) and non-critical loads (207). In an embodiment, the power control unit (202) detects at-least one grid (204) to be 

unavailable. Upon detection, power control unit (202) converts power to Direct Current power and further switch unit (203) 

establishes connection between power control unit (202) and UPS(205) to supply power to critical loads (206).  Figure 3 
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(57) Abstract : 

A system for holding one or more magnetic dishware is provided. The system includes first magnetic dishware. The first magnetic 

dishware includes at least one first groove, grooved within the first magnetic dishware, at least one first magnet located within the at 

least one first groove and configured to magnetically couple the first magnetic dishware. The system also includes a second magnetic 

dishware. The second dishware includes at least one second groove, grooved within the second magnetic dishware, at least one second 

magnet located within the at least one second groove and configured to magnetically couple the second magnetic dishware. Further the 

system is configured to couple the first magnetic dishware magnetically to the second magnetic dishware via the at least one first 

magnet and the at least one second magnet to hold the first magnetic dishware with the second magnetic dishware vertically.   FIG. 2 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel System and Method for Grid Unified 

Solar Based Irrigation System. An attempt has been made to design and develop an automatic irrigation system which switches the 

solenoid valve ON/OFF on sensing the moisture content of the soil. In the field of agriculture, use of proper method of irrigation is 

important. The advantage of using this method is to reduce human intervention and still ensure proper irrigation. It uses a 

DSPIC30F4012 microcontroller which is programmed to receive the input signal of varying moisture condition of the soil through the 

sensing arrangement. An opto coupler acts as an isolator between ;the sensing arrangement and the microcontroller. A power supply 

block is used for supplying power of 5V to the whole circuit with the help of a transformer, a bridge rectifier circuit and a voltage 

regulator. In an Automated Irrigation System using MSP430, the most significant advantage is that water is supplied only when the 

moisture in soil goes below a pre-set threshold value. This saves us a lot of water. 
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(57) Abstract : 

The patent disclosure covers the salient features of Novel System and Method for Alleviation of Power Quality Snags Using 

Integrated Power Quality Conditioner. Power quality has become a crucial factor today due to wide application of power electronics 

based equipment in conversion process. Conventional techniques and equipments are becoming inadequate to improve power quality. 

The Unified power quality conditioner (UPQC) technique handles voltage and current imperfections simultaneously is one of the 

solutions for better quality power. This invention involves both current and voltage compensation using series and shunt APF along 

with techniques like  p-q theory and park transformation respectively for APFs to achieve improved quality. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel System and Method for Smart 

Optimization of Demand Side Management (DSM) for Productivity and covers the system architecture and an algorithm for DSM 

referred to as user-friendly DSM using ICT. Demand side management (DSM) is an important technique for demand response (DR) 

system in electrical networks. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel System and Method of Capricious 

Electronic Speed Governor. An attempt has been made to reduce the number of accidents, the conceptual model of variable electronic 

speed governor that is implemented to control the speed limit, so that the speed will be under control automatically while it enters to a 

particular zone. Different areas will be divided into physical zones which are classified according to different speed ranges. A 

transmitter is placed at all exit and entry points of the interfaces of any two zones that transmits the upper limit value of the 

zonesspeed range into which the vehicle is entering at that moment and the message is received by the receiver which is present inside 

the vehicle, the output from the receiver is given to the microcontroller and this becomes the reference speed value for the entire zone. 
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(57) Abstract : 

The invention provides a process for treating waste water from an industrial process for producing propylene oxide, which comprises 

subjecting the waste water to a catalytic wet oxidation treatment comprising: feeding a stream comprising the waste water to a reactor; 

subjecting the stream comprising the waste water to an oxidation treatment in the presence of oxygen and a catalyst resulting in a 

treated stream; sending at least part of the treated stream to a separator wherein the treated stream is separated into a gas stream and a 

liquid stream; and recycling part of the liquid stream to the reactor. 
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(57) Abstract : 

A method for determining Internet reachability and Internet high availability for a multi-homed device in a network having a plurality 

of network interfaces includes connecting the multi-homed device to a network interface of interest in the plurality of network 

interfaces and disabling any functionality of setting a default route entry for the at least one network interface of interest until a 

determination of Internet reachability is made. 
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(57) Abstract : 

A system and method combining supervised and unsupervised natural language processing to extract keywords from text in natural 

language processing, the method includes receiving, through a processor, one or more entities through an input processing unit (302) 

and converting the one or more entities into a standard document object (304). Further, parsing the standard document object through 

a text processing engine into one or more of a sentence and a token (306) and selecting through a candidate identification engine one 

or more candidates to be ranked (308). Further, assigning one or more scores to the one or more candidates (310), ranking the one or 

more candidates through a graph based ranking engine (312), creating a connected graph between the ranked one or more 

candidates (314) and assigning, through a phrase embedding engine, an edge weight to one or more edges between a candidate and 

another candidate (316). ________ Refer: Figure 3 
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(57) Abstract : 

A method for managing multimedia services includes transmitting a first request by a first device to a communication network for 

reserving a sub-channel of a communication channel for a multimedia service. The first device transmits the first request when the 

multimedia service is initiated at a second device. The first device communicates with the first communication network by way of the 

communication channel. The first device receives data associated with the multimedia service from the second device. The first device 

receives a first acknowledgement from the first communication network. The first acknowledgement indicates a reservation of the 

sub-channel for the multimedia service. The first device maps the multimedia service to the sub-channel based on the first 

acknowledgement. The first device transmits the data over the sub-channel, thereby managing a quality of service for the multimedia 

service. 
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(57) Abstract : 

A system and method for dealing of financial securities is disclosed. The system includes a centralized subsystem. The centralized 

subsystem includes an order management module configured to receive one or more client requests and one or more notifications and 

process the one or more client requests and the one or more notifications concurrently. The centralized subsystem also includes a risk 

management module configured to monitor a risk profile of each of a plurality of clients and generate an alert based on the risk profile 

and a plurality of financial parameters. The centralized subsystem further includes a market data module configured to distribute real 

time market information to the plurality of clients. The centralized subsystem includes a database configured to store order related 

information and market data information. The one or more modules of the centralized subsystem is located in one or more client 

devices. FIG. 1 
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(57) Abstract : 

[0039] A system and method to visualize both soft-tissue and hard bone anatomy of an object [0040] The present invention relates to a 

system and method to visualize both soft-tissue and hard bone anatomy of an object. For this purpose, the system (100) of the present 

invention comprises a ring gantry (101) with two x-ray sources (102, 103) to simultaneously project radiations of different intensities 

to capture both soft-tissue and hard bone anatomy of the object. Further x-ray detectors (104, 105) are placed opposite to the x-ray 

sources (102, 103) to capture image data pertaining to both soft-tissue and hard bone anatomy of the object. A computer (106) to 

receive image data from the detectors and to generate a single CBCT volume which has the information of both soft tissue and their 

relative hard-bone anatomy captured within the same time interval so as to identify any relative displacement of the soft tissue with 

respective to their hard bone anatomy in the generated volume. (FIG 1) 
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(57) Abstract : 

A torque maintenance device that is adapted to a mid-drive unit has a sensor unit and a control unit to control the operations of an 

electric bicycle. The sensor unit includes a tilt sensor 130, a current sensor, a first cadence sensor 122 and a rotary cadence sensor 124. 

The control unit receives an assist level selected by a rider and sensed data from the sensor unit and determines a pedal torque based 

on a measured slope value, a current supplied to the motor 116, a weight of the rider and a speed of a pedal 126 and motor 116 sensed 

by the sensor unit. The control unit determines a motor torque to be provided to the electric bicycle based on the assist level, the slope 

value, the current, the pedal torque and weight of the rider for maintaining a torque of the electric bicycle as constant. FIG. 1 
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(57) Abstract : 

The patent disclosure covers system, method, arrangement of Expanding Self-powered Multi-purpose Auditorium on Low Bed 

Trailer. The portion of an auditorium has been designed to expand laterally to increase the volume in such a way to provide more floor 

area (cubical) for utility (Fig. 1 & Fig. 2). The expansion can be achieved through the hydraulic systems and array of Teflon wheels. 

The bottom of the sliding or expanding portion will be having provision to go underneath without any obstruction/seat legs etc. Left 

hand side of the auditorium houses power house (Genset & power pack for hydraulics) and the roof top has solar panels. It is a self 

powered, air-conditioned and cloud enabled system with GPS. 

  

No. of Pages : 4 No. of Claims : 3 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22150 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041367 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : A PORTABLE CENTER STAND FOR A TWO WHEELED VEHICLE 
 

  

(51) International classification  :B62H5/005;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R.V. College of Engineering 
      Address of Applicant :R.V. Vidyaniketan Post, Mysore Road, 

Bangalore - 560059, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Raghavan. K 

   2)Chethan D 

   3)Siddaraju P S 

   4)Ranganna 
 

(57) Abstract : 

ABSTRACT A portable centre stand for a two wheeled vehicle comprising, a first tubular member configured with a housing and a tilt 

angle lock frame, a second tubular member releasably coupled with the first tubular member using a first mechanical spring to support 

the two wheeled vehicle in rest position, wherein the second tubular member configured with a series of lock holes and a set of foot 

pedals, an interlock pin engages with at least one of the lock hole to lock the second tubular member with the first tubular member at a 

first height during static position of the two wheeled vehicle and a second mechanical spring configured to drive the interlock pin, 

wherein the second tubular member is inside the first tubular member and the interlock pin is inside the housing of the first tubular 

member during movement of the two wheeled vehicle. 
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(57) Abstract : 

ABSTRACT A FRONT SUSPENSION ASSEMBLY The present invention relates to a front suspension assembly for a vehicle. The 

front suspension assembly includes a pair of front forks comprising an inner lube (201). The inner tube is configured to include at least 

one restrictor member (205) disposed abuttingly between a first check valve (206) and a spacer member (207) of a check valve 

assembly (201aa), the restrictor member (205) includes one or more damping orifices (205a) configured to provide optimal controlled 

movement to damping fluid inside said front suspension assembly (145). The one or more damping orifices (205a) provide additional 

path to the damping fluid in addition to resistance to the flow of the damping fluid. This additional path along with the resistance to 

the flow of damping fluid results in belter damping response of the suspension assembly. 
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(57) Abstract : 

Earth quake informer is a device which is invented for the safety of the public. 
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(57) Abstract : 

ABSTRACT An Swing up Multiple Application Array Tablet charger provides stowage and charging of multiple mobiles 

simultaneously from a regular Switch Socket Module Box along with other custom built utilities including following:  Dual Speakers 

23 Watts.  Trans Flash/Micro SD Card support (Upto 64 GB).  Bluetooth 4.0.  Multiple sockets offering USB 3.0 (1 A and 2 A 

charging)  Built in Microphone, Digital Clock, Temperature display, FM Radio and NFC.  Qi enabled Wireless charging area.  Light 

Emitting Diode(LED) lights for nightlight, reading lights and emergency lighting.  Chargeable and replaceable onboard battery.  A 

specially designed universal mobile charging plug (Uniplug) that can connect to all models/makes of mobiles.  A specially designed 

three pin plug (Upholder plug) that has a back cover modified to support two wing plates that serve to hold the 3 to 4 mobiles along 

with charging device.  
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(57) Abstract : 

The present invention relates to an actuating system (100) comprising a switching device (102) including a switch (101) movable 

between a first position and a second position surrounded by an outer peripheral surface (103); an actuating means/apparatus (110) 

detachably connected to said switching device including a housing (104), a first linking means (106) and a second linking means (108) 

configured to actuate said switch (101) of said switching device (102) between said first position and second position; and a control 

unit (112) to control said actuating means; wherein said first linking means (106) is configured to be detachably connected to the 

centre of said switch (101) and said second linking means (108) is configured to be placed on said outer peripheral surface (103) of 

said switching device (102); and wherein the length of said second linking mechanism can be adjusted for actuating said switch (101) 

of said switching device (102). Fig 2. 
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(57) Abstract : 

A method for detecting a captive portal on a Wi-Fi network in which a device generates a random private IP address and attempts a 

TCP connection on HTTP port 80 and HTTP port 8080. Upon an unsuccessful TCP connection a determination is made that no 

captive portal is associated with the Wi-Fi network and upon a successful TCP connection, a determination is made that a captive 

portal is associated with the Wi-Fi network. 
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(57) Abstract : 

ABSTRACT MUSCARINIC M1 RECEPTOR POSITIVE ALLOSTERIC MODULATORS• The present invention relates to 

compounds of formula (I), or their isotopic forms, stereoisomers, tautomers or pharmaceutically acceptable salt (s) thereof as 

muscarinic M1 receptor positive allosteric modulators (M1 PAMs). The present invention describes the methods of preparation, 

pharmaceutical composition, combinations and the use of compound formula (I), their stereoisomers, isotopic forms or 

pharmaceutically acceptable salts thereof.  (I). 
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(57) Abstract : 

A method and a system for allocating a vehicle to a passenger for ride is provided. The system includes circuitry configured to receive 

an image corresponding to a booking request from a passenger device of the passenger. In response to the received image, the circuitry 

determines the destination address of the booking request based on the received image. The circuitry further displays the received 

image and the determined destination address of the booking request on a display of the passenger device. In response to the displayed 

image and destination address, the circuitry receives a confirmation message from the passenger device, and allocates the vehicle to 

the passenger based on the received confirmation message. 
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(57) Abstract : 

CRYSTALLINE POLYMORPHS OF ABEMACICLIB• The present disclosure provides novel polymorphs of abemaciclib, solid 

dispersions of abemaciclib with pharmaceutical excipients, and processes for the preparation thereof. The disclosure further provides 

methods for preparing crystalline abemaciclib form I, amorphous abemaciclib, and methods for synthesizing abemaciclib. 
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(57) Abstract : 

ABSTRACT Digital Teaching Management System. Embodiments herein provide a method and systems for managing digital 

teaching of an academic curriculum. The method includes determining, by a Content Management (CM) engine (130), course contents 

related to topics from external sources based on time duration provided for teaching the topics. Further, the method includes 

modifying, by the CM engine (130), the course contents based on user preference, participant profile and past performance of 

participants. Further, the method includes generating, by the CM engine (130), notifications if the time duration of topics does not 

satisfy the pre-defined time duration for teaching the topic in a session. Furthermore, the method includes generating, by the CM 

engine (130), a digital course plan report when the time duration of topics satisfies the pre-defined time duration for teaching the topic 

in the session.  FIG. 2 
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(57) Abstract : 

The patent disclosure covers system, method, arrangement of studs and holes in such a way to make the strap as self-breathable Anti-

Snoring Strap which ensures the free flow of air to and fro of strap and prevent sweating below the strap. The proposed design and 

arrangement has been shown in Fig 2. The patent disclosure describes the strap with protruded fabric Studs (beads) which will reduce 

the contact area of strap and cheek/chin (Fig. 2). Also the strap has multiple holes alternatively along the protruded studs will ensure to 

and fro of free air circulation between the strap and cheek/chin. It makes the strap more self-breathable which allows air flow. This 

improved design with more openings in strap which will provide more comfort for tropical users. The chin strap is a pretty 

straightforward device - which can be sling it over to users face and around his/her chin. That keeps him/her mouth shut when theyre 

sleeping, that encourages them to breathe through their nose, and that healthy breathing pattern can pay dividends in their battle 

against snoring and sleep apnea. 
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(57) Abstract : 

The patent disclosure covers a novel method of powering bulb using piezo-sensor and power management system with zero energy. 

Efficient method of power harvesting is to make external vibration to create strain on piezo electric material to make it to oscillate. 

System proposed senses the piezo signal and lights the bulb load. Power management unit receives the feedback from the output and is 

utilized by the battery charger unit. Power management unit monitors battery charger and PV array to feed the required DC supply to 

the signal conditioning and signal processing unit. AC to DC step down converter in coordination with impedance source network and 

electrochemical battery is used to feed battery charger. The proposed system does not need supply as it is powered by either battery 

(charged by the feedback network) or PV array decided by the power management system. 
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(57) Abstract : 

The patent disclosure covers system, method of detection of herbal plants in a geographical region based on Crassulacean Acid 

Metabolism (CAM) photosynthesis methodology. Medicinal plants or herbs form a vital role in primary health care industry and 

nutrition. A set-up in diagnosing the potential herbs across diverse vegetation can aid the herbal drug industry to a great extent. The 

Internet of Things (loT) based plant detection system comprises of transducers like Oxygen gas sensors that transmit the oxygen gas 

concentration data directly into the cloud which can then be stored and analyzed by the local and remote herbal manufacturers. Most 

of the herbs like Tulsi, Peepal, Aloe Vera and Neem perform CAM photosynthesis wherein the stomata opens only during night-time 

taking in Carbon dioxide and giving out Oxygen unlike most of the other species. Hence, this parameter can be used as a novel means 

to detect herbs. Oxygen level concentrations beyond a specified threshold can facilitate in detecting herbal rich regions. The loT based 

diagnostic system uses Wireless HART as the communication protocol. 

  

No. of Pages : 4 No. of Claims : 4 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22163 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741041987 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : NOVEL ARRANGEMENT OF APPARATUS, SYSTEM AND METHOD AS AN INTEGRATED 

FARMER INFORMATION SYSTEM (FIS) 
 

  

(51) International classification  :G06F19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. KANAPATHY GOPALAKRISHNAN  
      Address of Applicant :Dean (R&D), R&D Cell, New Horizon 

College of Engineering, Ring Road, Bellandur Post, Near 

Marathalli, Bangalore-560103, Karnataka, India 560103 

Karnataka India 

(72)Name of Inventor : 

   1)Mr. Sunil S. K, MCA.,  

   2)Mr. Bhavan.A 

   3)Mr. Denzel Abraham George 

   4)Mr. Nikhil Riyaz  

   5)Mr. Hariraj  

   6)Mr. Vishwa Gopal  

   7)Mr. Sanketh S Huddar 

   8)Mr. Srisha Vittal, MCA  

   9)Mr. Mansoor Ahmed. F. MCA 
 

(57) Abstract : 

Apparatus, System and Method as an integrated Farmer Information System (FYS) with different other technology using the Cloud 

Based Platform enables farmers to know the real time data on weather report and give road map for the farmers to use different crop 

which will give them more yield and profit and it also suggest the suitable tools to get more yield. It collects weather report from 

internet and it helps former to plan accordingly and do forming. The platform will overcome the issues of languages with the help of 

App which has ensured two way communications among literate or illiterate in the region. It will bridge the gap between illiterate and 

literate irrespective of urban or rural. It is very convenient and practical to use it for transparent information for the farmers. 
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(57) Abstract : 

A household appliance 10 having a locking device 16 is disclosed. The household appliance 10 comprises an end cap 12 connecting an 

outer door panel 26 and an inner door cabinet 28 of the household appliance 10. The household appliance 10 comprises an opening 17 

formed on the end cap 12 accommodates at least one component of the locking device 16. The household appliance 10 further 

comprises a housing 19 which extend inwards from the endcap 12 and encloses the locking device 16. Reference Figures: Figures 1&2 
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(57) Abstract : 

Embodiments of present disclosure discloses system and method for performing laser marking. Initially, a first image of a region to be 

laser marked may be captured and compared with a predefined image of a predefined pattern to be laser marked on the region. By the 

comparison, a first score may be computed. The first score may indicate marking present in the region to be laser marked, in relation 

to the predefined image. Further, a co-ordinate data of a configuration file, relating to the predefined pattern, in the laser marking 

system may be modified based on the first score, for performing the laser marking on the region. Figure 2 
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(57) Abstract : 

System and method for data security are disclosed. The method for enciphering includes generating a first ternary Galois field. The 

method includes generating a first Bezier curve over the first ternary Galois field and generating a first Bezier image based on size of a 

data. The method includes generating a concealed image by concealing the data by using the first Bezier image. The method includes 

selecting a plurality of pixels for encryption of the concealed image. The method includes encoding the encrypted data, thereby 

generating an encoded image. The method includes validating the encoded image, thereby generating a validated encoded image. The 

validated encoded image is transmitted to a receiver. The method provides security, authentication as well as data reliability. FIG. 5 
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(57) Abstract : 

The present invention relates to a pharmaceutical composition of apremilast comprising apremilast and one or more pharmaceutically 

acceptable excipients and process of preparation thereof. 
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(57) Abstract : 

The above Invention relates to a art, method, and manner of entrapping natural water with suitable temperature and appropriate depth 

within an already existing water source like rivers, lakes et al. Such entrapped water receptacle acts a swimming pool within a lake or 

river. It is acclimatised for human use and the depth of the water is regulated so as to avoid all kinds of risks for swimmers. 
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(57) Abstract : 

ABSTRACT TITLE: A SYSTEM AND METHOD FOR SDN ENABLED PACKET BASED LOAD BALANCING OF DATA 

CENTER NETWORKS The present disclosure relates to the field of Software Defined Networks (SDN) and provides a system and 

method for packet based load balancing of data center networks using SDN. A load balancer (102) is implemented using SDN for 

balancing the load on the data center network. The load balancing is based on a configurable threshold of the packet load forwarded to 

a plurality of switches using packet based load balancing techniques. The threshold value is decided based on multiple parameters 

such as processing capacity, port capacity, average traffic, packet count, packet type and time of the day. A fat-tree topology is created 

in a virtual network and packet based load balancing technique is implemented to redirect the traffic to different switches. The system 

(100) enables transfer of packets from one switch to another switch without any packet loss, thereby balancing the load of one core 

switch with the other. 

  

No. of Pages : 29 No. of Claims : 10 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22170 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201844040149 A 

(19) INDIA  

(22) Date of filing of Application :24/10/2018 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : DETERMINATION OF RESOURCE BLOCK GROUPS IN A USER EQUIPMENT BANDWIDTH 

PART 
 

  

(51) International classification  
:H04W 

72/00  

(31) Priority Document No  :62/589,868  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nokia Technologies Oy 
      Address of Applicant :Karaportti 3, 02610 Espoo, Finland. 

Finland 

(72)Name of Inventor : 

   1)Karri Ranta -Aho 

   2)Karol SCHOBER 

   3)Youngsoo YUK 
 

(57) Abstract : 

Various communication systems may benefit from an improved resource block group allocation in a cell. A method may include 

determining at a network entity a common frequency resource allocation grid in a cell. The method may also include configuring at 

the network entity a frequency location of a bandwidth part of a user equipment within the cell. The frequency location of the 

bandwidth part may be offset from a reference point of the common frequency resource allocation grid. In addition, the method may 

include determining a size of one or more of a plurality of resource block groups within the bandwidth part of the user equipment 

based on the frequency location of the bandwidth part and the reference point. Further, the method may include transmit downlink 

control information from the network entity to the user equipment. 
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(57) Abstract : 

A system for reconciling transactions includes an interface, a processor and non-transitory computer readable media. The interface 

receives information related to a plurality of organizations. Each of the plurality of organizations includes an enterprise resource 

planning (ERP) system for maintaining account information associated with the organization, and a document management system 

(DMS) for maintaining documents for the organization. The non-transitory computer readable media is in communication with the 

processor. The non-transitory computer readable media that stores instruction code that causes the processor to determine, based on 

the information, a group of organizations of the plurality of organizations that are structurally related to one another. For each group of 

organizations, the processor a) communicates a request to an associated enterprise planning system for information related to an 

account to thereby obtain an account balance for the organization, b) communicates a request to an associated DMS for documents, c) 

performs natural language processing techniques on the documents to thereby determine support documents that support transactions 

related to the account, and d) accumulates transaction amounts specified in the support documents. When a sum of the transaction 

amounts is within a predetermined threshold of the account balance, the processor determines the account to be reconciled and 

generates a report that specifies the account balance and the support documents. 
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(57) Abstract : 

The disclosure provides for an audio accessory that includes earbuds or earphones an input device and a processor. The input device 

includes a first button and optionally includes additional buttons or touch sensors. The processor is configured to initiate an action 

when a first input is received at the first button provide audio updates when a second input is received at the first button and prepare 

the input device to receive audio input when a third input is received at the first button. Also the processor is configured to silence a 

currently playing audio message and initiate playing a next audio message when a fourth input is received at one of the buttons or the 

touch sensors and silence and mark the currently playing audio message for no further playback when a fifth input is received at one 

of the buttons or the touch sensors. 
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(57) Abstract : 

Wire for weaving or knitting a catalyst gauze said wire being characterized in that it is a stranded wire comprising an assembly of n 

intertwined filaments n being an integer with 2 = n = 8 wherein each of said filaments comprises Pt or a Pt alloy constituted of at least 

50% by 5 weight of Pt said filaments being twisted together over their length so that each of the filaments is wound to at least one 

other filament. 
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(54) Title of the invention : PROPYLENE-BASED COMPOSITION FOR PIPES 
 

  

(51) International classification  :C08L23/20  

(31) Priority Document No  :16192533.4  

(32) Priority Date  :06/10/2016 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2017/074120  

:22/09/2017 

(87) International Publication No  :WO 2018/065242  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASELL POLIOLEFINE ITALIA S.R.L.  
      Address of Applicant :Via Pontaccio 10, 20121 Milano Italy 

(72)Name of Inventor : 

   1)GALVAN, Monica  

   2)CAVALIERI, Claudio  

   3)TISI, Francesca 

   4)PELLEGATTI, Giampaolo  

   5)BïHM, Thomas 
 

(57) Abstract : 

A polyolefin composition comprising: A) from 85.0 wt% to 99.5 wt%; of a propylene 1-hexene copolymer B) from 0.5 wt% to 15.0 

wt%; of a propylene ethylene copolymer composition comprising: b1) from 12 wt% to 52 wt%; of a propylene homopolymer or a 

propylene/ethylene copolymer b2) from 48 wt% to 88 wt% of a propylene ethylene copolymer having a content of ethylene derived 

units ranging from 15.0 wt% to wt% to 42.0 wt%; wherein the resulting polyolefin composition has an melt flow rate (230°C/5 kg.. 

ISO 1133) ranging from 0.2 g/lOmin to 4.0 g/10min; the sum A+B being 100 and the sum b1+b2 being 100. 

  

No. of Pages : 17 No. of Claims : 10 



                             The Patent Office Journal No. 21/2019 Dated 24/05/2019                                    22175 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201947017305 A 

(19) INDIA  
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(54) Title of the invention : SIGNALING OF MEASUREMENT SIGNALS BASED ON A TREE STRUCTURE 
 

  

(51) International classification  :H04L5/00  

(31) Priority Document No  :62/417,875  

(32) Priority Date  :04/11/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/SE2017/051082  

:02/11/2017 

(87) International Publication No  :WO 2018/084787  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83, Stockholm Sweden 

(72)Name of Inventor : 

   1)FRENNE, Mattias 

   2)GRANT, Stephen 

   3)HARRISON, Robert Mark  
 

(57) Abstract : 

One or more nodes transmit CSI-RS symbols in a set of N CSI-RS elements each CSI-RS element in the set corresponding to at least 

one resource element in a time-frequency grid of resource elements. The nodes select from the N CSI-RS elements a first set of CSI-

RS elements to be measured by a first wireless device the first set comprising one or several of the N CSI-RS elements. The nodes 

also transmit to the first wireless device a message comprising a first K-bit indicator identifying the first set of CSI-RS elements 

wherein K < N. The nodes then receive a measurement report. The first K-bit indicator is one of a predetermined set of K-bit 

indicators where each member of the predetermined set of K-bit indicators uniquely corresponds to a CSI-RS element or group of 

CSI-RS elements from among the N CSI-RS according to a predetermined mapping. 
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(19) INDIA  
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(54) Title of the invention : SYRINGE WITH CONNECTOR 
 

  

(51) International classification  :A61M5/31A61M5/34  

(31) Priority Document No  :62/405,387  

(32) Priority Date  :07/10/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/055534  

:06/10/2017 

(87) International Publication No  :WO 2018/067929  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BECTON, DICKINSON AND COMPANY  
      Address of Applicant :1 Becton Drive, MC110, Franklin 

Lakes, New Jersey 07417-1880 U.S.A. 

(72)Name of Inventor : 

   1)RAJAGOPAL, Sambath Kumar  

   2)DI UBALDI, John  
 

(57) Abstract : 

A syringe (10) comprising a syringe barrel (12) having a distal end (14) a distal tip (22) an open proximal end (16) a barrel sidewall 

(18) extending between the distal end to the open proximal end and defining a chamber the barrel sidewall having a barrel sidewall 

thickness t the distal end of the syringe barrel including a distal wall (24) is disclosed. The syringe includes a connector (26) integrally 

formed with and extending distally from the syringe barrel at the distal wall the connector including a collar (28) disposed coaxially 

around an elongate tip in fluid communication with the barrel to form a channel between the elongate tip and the collar the collar 

having a plurality of ribs (38) extending radially outwardly from an outside surface each of the plurality of ribs having a height H and 

a width W wherein there is a ratio of the height H to the barrel sidewall thickness t in a range of 0.75 and 1. 
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(54) Title of the invention : METHOD AND APPARATUS FOR SYSTEM INFORMATION DELIVERY 
 

  

(51) International classification  :H04W64/00  

(31) Priority Document No  :62/405394  

(32) Priority Date  :07/10/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2017/105099  

:30/09/2017 

(87) International Publication No  :WO 2018/064972  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHOU, Chie-Ming  
      Address of Applicant :5F-1, No. 5, Hsin-An Rd., Hsinchu 

Science-Based Industrial Park Hsinchu, Taiwan  

(72)Name of Inventor : 

   1)CHOU, Chie-Ming  
 

(57) Abstract : 

A method for system information (SI) acquisition by a user equipment (UE) in a wireless communication network is disclosed. The SI 

comprises minimum SI and other SI. The method includes receiving the minimum SI from a base station the minimum SI having an 

area identification (ID) requesting for the other SI from the base station when the area ID is different from a stored area ID on the UE 

where the area ID is assigned to at least two cells in the wireless communication network. The method also includes requesting for at 

least one updated parameter of the other SI from the base station when a value tag in the minimum SI is different from a stored value 

tag on the UE. Fig 1. 
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(54) Title of the invention : AMINO ACID COMPOSITIONS AND USES THEREOF 
 

  

(51) International 

classification  
:A61K31/195A61K31/197A61K31/198  

(31) Priority Document 

No  
:62/403,965  

(32) Priority Date  :04/10/2016 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2017/055167  

:04/10/2017 

(87) International 

Publication No  
:WO 2018/067717  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF FLORIDA RESEARCH 

FOUNDATION, INCORPORATED  
      Address of Applicant :223 Grinter Hall, Gainesville, FL 32611 

U.S.A. 

   2)ENTRINSIC HEALTH SOLUTIONS, INC.  
(72)Name of Inventor : 

   1)VIDYASAGAR, Sadasivan 

   2)GUPTA, Reshu 

   3)YIN, Lianjie  

   4)GROSCHE, Astrid 

   5)OKUNIEFF, Paul, Gerson 

   6)GATTO, Stephen 

   7)DENNISON, Daniel 
 

(57) Abstract : 

The present disclosure provides compositions and methods for promoting stem cell and/or progenitor cell proliferation and/or 

differentiation. The provided compositions may be useful in treating a disease or condition that is related to mucosal barrier function, 

e.g., wound healing, treating skin conditions (e.g., atopic dermatitis, psoriasis, bed sores, or condition related to the aging of skin), 

treating a lung disorders (e.g., asthma), a condition related to improving mucosal barrier function, and/or treating injury to GI mucosa 

in a subject in need thereof. The present disclosure also provides methods for promoting the proliferation and/or differentiation of 

stem cells and/or the progenitor cells in a subject in need of such treatment by administering a composition. The ability to stimulate 

the proliferation and/or differentiation of stem cells and/or the progenitor cells in vivo, ex vivo and/or in vitro provides tremendous 

benefit. The present disclosure can be used to increase stem cell populations in in vivo, ex vivo and/or in vitro. Stem cell 

transplantation provides treatments and/or cures of many disease states, degeneration and/or injury. [Figure 7] 
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(19) INDIA  

(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : FLY FRAME AND METHOD FOR PRODUCING A ROVING 
 

  

(51) International classification  :D01H1/115D01H7/92D01H4/02  

(31) Priority Document No  :01344/16  

(32) Priority Date  :07/10/2016 

(33) Name of priority country  :Switzerland 

(86) International Application 

No 

        Filing Date 

:PCT/IB2017/055647  

:19/09/2017 

(87) International Publication No  :WO 2018/065843  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MASCHINENFABRIK RIETER AG  
      Address of Applicant :Klosterstrasse 20 8406 Winterthur 

Switzerland 

(72)Name of Inventor : 

   1)KOSAR, Ivan 

   2)HASKA, Petr 

   3)MIKYSKA, Robert  

   4)GRIESSHAMMER, Christian  
 

(57) Abstract : 

The invention relates to a method for producing a roving (1) from a fibrous material (2) with the aid of a fly frame wherein fibrous 

material (2) in the form of two separate slivers (10) is guided with the aid of a feed device (3). During normal operation of the 

spinning frame one of the two slivers (10) is fed by the feed device (3) to a drawing frame (4) and the beginning of the other sliver 

(10) is held ready by the feed device (3) and during a sliver changeover operation which interrupts the normal operation an end portion 

of the sliver (10) that has been previously fed to the drawing frame (4) is brought into contact prior to entering said drawing frame (4) 

with a beginning portion of the sliver (10) that was previously held ready and is subsequently drawn in by the drawing frame (4) 

together with the beginning portion of the sliver (10) that was previously held ready. In a further aspect of the invention the production 

of roving (1) is interrupted if the sliver quantity present in a feed store (7) after a roving bobbin (24) has been produced is less than a 

pre-defined minimum quantity and a sliver (10) from a new feed store (7) is subsequently fed to the drawing frame (4) and the roving 

(1) produced therefrom is wound onto a new empty core (9). Fig 3. 
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(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019 

  

(54) Title of the invention : METHOD OF MANAGING TRANSMISSION RESOURCES IN INFRASTRUCTURE 
 

  

(51) International 

classification  
:B61L15/00B61L27/00H04W72/04  

(31) Priority Document No  :16306528.7  

(32) Priority Date  :21/11/2016 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/JP2017/041004  

:08/11/2017 

(87) International Publication 
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:WO 2018/092789  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 100-8310 Japan 

   2)MITSUBISHI ELECTRIC R&D CENTRE EUROPE B.V.  
(72)Name of Inventor : 

   1)GRESSET, Nicolas 
 

(57) Abstract : 

The present invention relates to a method of managing transmission resources in an infrastructure (INF) comprising a plurality of 

wayside radio units (WRU). The method comprising: an exchange step during which a reference WRU receives cooperation data 

generated by one or more other WRUs which are representative of respective failure probabilities of at least part of devices of 

communication onboard vehicles which are in communication with said WRU an optimization step during which said reference WRU 

determines based on the cooperation data a resource allocation scheme defining at least time- frequency resources allocated to all or 

part of the devices which are in communication with said reference WRU said resource allocation scheme being configured to 

maximize the probability that no transmission failure between a device and a WRU in communication therewith occurs for at least one 

device of each communication system across the set of devices including the devices in communication with said reference WRU and 

the devices for which cooperation have been received during the exchange step an operation step wherein said resource allocation 

scheme is implemented by said reference WRU. 
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(54) Title of the invention : NESTED STRUCTURE FOR POLAR CODE CONSTRUCTION USING DENSITY EVOLUTION 
 

  

(51) International classification  :H04L1/00  

(31) Priority Document No  :PCT/CN2016/113031  

(32) Priority Date  :29/12/2016 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2017/091947  
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Number  
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :c/o International IP Administration 

5775 Morehouse Drive San Diego, California 92121-1714 U.S.A. 

(72)Name of Inventor : 

   1)XU, Changlong 

   2)WU, Gaojin 

   3)RICHARDSON, Thomas 

   4)HOU, Jilei 
 

(57) Abstract : 

Aspects of the disclosure relate to wireless communication devices configured to generate polar codewords utilizing a single master 

sequence constructed using density evolution with a nested structure for identifying the frozen bit locations and information bit 

locations. This single master sequence may be used for any codeword length N up to a maximum codeword length Nmax and may 

further be utilized for any code rate R. For example from the master sequence of length Nmax a bit location sequence S with 

codeword length N (where N < Nmax) may be obtained by selecting the bit locations (indexes) in the master sequence corresponding 

to each bit location in S in the order provided in the master sequence. 
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(54) Title of the invention : AUTOMATIC PROVISIONING OF IOT DEVICES 
 

  

(51) International classification  :G06F21/30G06F9/445H04L29/06  

(31) Priority Document No  :15/294679  

(32) Priority Date  :15/10/2016 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2017/055680  
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(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :One Microsoft Way Redmond, 

Washington 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)BERDY, Nicole 

   2)DOTCHKOFF, Konstantin  

   3)SAMUEL, Arjmand  

   4)DAR, Affan 
 

(57) Abstract : 

The disclosed technology is generally directed to IoT communications. For example such technology is usable in provisioning IoT 

devices in an automatic manner with no manual steps. In one example of the technology upon initial boot identification information is 

automatically sent to a provisioning service endpoint stored in the IoT device. The identification information includes an identification 

(ID) of the first IoT device. Cryptographic information is received from the provisioning service. The cryptographic information is 

associated with an IoT hub selected from a plurality of IoT hubs based in part on the ID of the first IoT device. A message is 

automatically sent to the IoT hub in response to receiving the cryptographic information. A new configuration file and a firmware 

update are received from the IoT hub without requiring a user association. The new configuration file and the firmware update are 

automatically installed. 
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(72)Name of Inventor : 

   1)MAKINO, Yoshiyasu 
 

(57) Abstract : 

The present invention provides a surface property inspection method by which the surface treatment state of a treated material on 

which surface treatment has been done by heat treatment such as carburizing and quenching or nitriding or by shot peening treatment 

can be more precisely inspected by increasing an output voltage. A resistance ratio setting step for setting the resistance ratio of a 

resistance R1 and a resistance R2 in an AC bridge circuit 20 of a surface property inspection device 1 comprises: a step for placing in 

a reference detector 22 and an inspection detector 23 reference samples S on which no surface treatment has been done and measuring 

a first setting output signal while changing a distribution ratio ; a step for placing a reference sample S in the reference detector 22 and 

placing in the inspection detector 23 a sample for setting on which surface treatment has been done and measuring a second setting 

output signal while changing the resistance ratio; a step for calculating a difference value between the first setting output signal and 

the second setting output signal for each corresponding resistance ratio; and a step for setting a resistance ratio on the basis of the 

resistance ratio at which the absolute value of the difference value becomes maximum. 
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   2)MAKSYMOWICZ, Rebecca 

   3)RADCLIFFE, Jonathan 

   4)RAJARAM, Raj Rao 
 

(57) Abstract : 

A NOx adsorber catalyst composition a NOx adsorber catalyst and its use in an emission treatment system for internal combustion 

engines is disclosed. The  adsorber catalyst composition a support material and one or more platinum group metals disposed on the 

support material wherein the support material comprises a mixed dopant NOx storage enhancer. 
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(72)Name of Inventor : 

   1)CHINA , Philippe 
 

(57) Abstract : 

The invention is the use in an electric vehicle of a fluid having a boiling point in the range of from 200°C to 400°C and a boiling range 

below 80°C said fluid comprising more than 95% by weight isoparaffins and less than 3% by weight of naphthens a biocarbon content 

of at least 95% by weight containing less than 100 ppm by weight aromatics. Fig 1. 
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   3)NAKAMURA, Yusuke  
 

(57) Abstract : 

The present invention pertains to a monoclonal antibody against FZD10. The present invention further provides a method for 

diagnosing a FZD10-associated disease using the antibody a method for detecting FZD10 protein a method for determining the 

efficacy of a FZD10 inhibitor after treatment therewith a method for screening subjects to whom treatment using the FZD10 inhibitor 

would be highly effective and a diagnostic reagent containing the antibody. 
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(57) Abstract : 

Antennas such as flat panel leaky wave antennas with directional coupler feeds and waveguides are disclosed. In one example an 

antenna includes a surface having antenna elements a guided wave transmission line and a coupling surface. The guided wave 

transmission line provides a guided feed wave. The coupling surface is between and separates the guided wave transmission line and 

the surface having antenna elements. The coupling surface controls coupling of the guided feed wave to the antenna elements. The 

coupling surface can also spatially filter the guided feed wave to provide a more uniform power density for the antenna elements. The 

guided feed wave can be a high power density electromagnetic wave or a density radially decaying electromagnetic wave. 
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(57) Abstract : 

In Magnetic Resonance Acoustic Radiation Force Imaging (MR-ARFI) an MR imaging device (10) performs gradient echo imaging 

including successive MR dynamics with opposite encoding of displacement to generate MR-ARFI data of a subject comprising 

successive image frames with opposite displacement encoding. An ultrasound device (12) applies sonication to the subject during the 

gradient echo imaging. An electronic processor (22) performs MR-ARFI data processing applied to image elements at image frames 

of the MR-ARFI data. A displacement is computed (30) for the image element at the image frame as proportional to a phase difference 

between the image element in the image frame and the image element in a succeeding or preceding image frame with opposite 

displacement encoding. The computed displacement is corrected (32) for a temperature change between the image frame and the 

succeeding or preceding image frame. The temperature change is determined using the MR-ARFI data. Fig 1. 
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(57) Abstract : 

A conduit (14A) for conducting a flow of breathing gas from a pressure generating device (4) to a cushion (10) of a patient interface 

device (8) includes a housing (22) that defines a passage (24) therethrough. The conduit further includes a first magnetic element 

(30A) disposed on a first side of the passage and a second magnetic element (32A) disposed on a second side of the passage opposite 

the first side. The first and second magnetic elements are positioned such that the magnetic fields produced by each magnetic element 

interact in a manner such that the first magnetic element and the second magnetic element are repelled away from each other in a 

manner which resists collapse of the passage. Fig 1. 
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(57) Abstract : 

The invention relates to non-aggregated carbon-coated silicon particles having average particle diameters d50 of 1 to 15 µm which 

particles contain = 10 wt% carbon and = 90 wt% silicon each based on the total weight of the carbon-coated silicon particles 
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(57) Abstract : 

Stable lyophilized therapeutic protein compositions and their methods of manufacture are provided. Specifically the use of water as a 

solid cake plasticizer and protein stabilizer is described. Also the inclusion of a multicomponent stabilizer comprising a larger 

molecular entity and a smaller molecular entity is described. Also the inclusion of post-drying annealing under certain conditions 

improves protein stability. Proteins are predicted to remain stable over 24 months at 25°C. 
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(57) Abstract : 

This disclosure provides intact bacterially derived minicells containing nucleic acids adjuvants or plasmids encoding nucleic acids 

adjuvants that can produce a desired immune response in target cells. This discosure further provides methods that employ minicells to 

deliver nucleic acids adjuvants for use in the treatment of diseases including neoplastic disease and cancer. 
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(57) Abstract : 

A tool for action tool-integrated inking input is provided. In one example a user selects an inking tool and further selects an action 

functionality to apply to the inking tool. The inking tool is highlighted and updated to display the selected functionality. In another 

example the user selects an action tool having a particular functionality and further selects inking properties to apply to the action tool. 

The action tool is highlighted and updated to display the selected inking properties. In another example a tool is provided and the user 

selects an action functionality and inking properties to apply to the tool. The action tool is updated to illustrate the selected 

functionality and properties. In another example the user selects an inking tool and an action tool to apply properties associated with 

the inking tool and the functionality associated with the action tool to an active tool. 
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(57) Abstract : 

Described herein is a user interface that enables messages within a collaborative workspace environment to be propagated to different 

workspaces that are associated with different tabs in the collaborative workspace environment. Thus a comment made in a workspace 

associated with a first tab is reflected in a workspace associated with a different tab and vice versa. 
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(57) Abstract : 

Described herein is a system and methods for enabling a user to seamlessly switch between different workspaces groups and/or 

conversations is a collaborative workspace environment using a set of contextual canvases. The canvases are provided in a user 

interface and are associated with different contexts. Further each canvas is used to display an associated entity. Thus when a new 

context in the collaborative workspace environment is selected the canvases are updated and used to display entities that are related to 

or otherwise associated with the newly selected context. 
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(57) Abstract : 

An actuator device comprises an active matrix array of rows and columns of electroactive polymer actuators each electroactive 

polymer actuator having a switching circuit. The switching circuit has a drive transistor and a capacitor arrangement. The capacitor 

arrangement is charged to a voltage derived from a drive voltage for the electroactive polymer actuator combined with a voltage 

derived from the drive transistor threshold voltage. During this programming of the capacitor arrangement the EAP actuator is isolated 

from any current flowing. The switching circuit enables compensation for age- related changes in the threshold voltage. Thus a low 

performance (i.e. with poor threshold voltage stability) transistor may be used with measurement of the threshold voltage of the 

current-providing TFT once per frame time (or once per multiple frame times) to compensate for the aging effect. Fig 7. 
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(57) Abstract : 

A process of forming a reaction flavour solid composition the process comprises the step of heating an aqueous slurry containing 

reaction flavour precursor compounds to form a reaction flavour and concomitantly drying the slurry using microwave radiation to 

form a reaction flavour solid composition. 
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(57) Abstract : 

In one embodiment the present application discloses ligands of the formula (A) wherein the variables are as described herein and 

methods for using the ligands in cross-coupling reactions in organic and polar media. 
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(57) Abstract : 

This substrate for imaging element mounting is provided with: a substrate; a first electrode pad and a second electrode pad; and a third 

electrode pad and a fourth electrode pad. The substrate has an upper surface that comprises a first mounting region on which a first 

imaging element is mounted and a second mounting region on which a second imaging element is mounted. The first electrode pad 

and the second electrode pad are arranged on the upper surface of the substrate so that the first mounting region is positioned 

therebetween. The third electrode pad and the fourth electrode pad are arranged on the upper surface of the substrate so that the second 

mounting region is positioned therebetween. The upper surface of the substrate is provided with a recess between the third electrode 

pad and the fourth electrode pad; and the second mounting region is positioned on the bottom surface of the recess. 
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(57) Abstract : 

Techniques for sharing protection for a screen sharing experience are described. In at least some embodiments a screen sharing 

experience involves a user sharing portions of their display screen with other users as part of a communication session. According to 

various embodiments a user that is sharing their screen with other devices as part of a screen sharing experience can protect a portion 

of the screen from being shared by designating the portion as sharing protected. Thus content from the identified portion of the users 

screen is encrypted to prevent other devices that are unable to decrypt the content from viewing the content. According to one or more 

embodiments a user can be designated as sharing privileged such that the user is permitted access to an encryption key to decrypt and 

view sharing protected as part of a screen sharing experience. 
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(57) Abstract : 

Aspects of this disclosure provide a technique for implementing polar encoding with incremental redundancy HARQ re-transmission. 

In particular a transmitter may encode a message using different polar codes to obtain a first codeword and a second codeword that is 

twice the length of the first codeword and transmit the first codeword as an original transmission and the second half of the second 

codeword as a re-transmission without transmitting the first half of the second codeword. Information bits that are common to both the 

first codeword and the second half of the second codeword may be mapped to more-reliable bit-locations in the second half of the 

second codeword. Decoded bit values for the common information in the original transmission and retransmission may be compared 

by the receiver to perform a parity check. Fig 2. 
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(57) Abstract : 

A method for realizing an effect of a photo being taken by others through selfie and a photographing device. The method comprises: 

displaying indication information on a photographing device (110) the indication information being used to indicate the position and 

angle of placement of the photographing device; photographing according to the indication information and acquiring at least two 

images (120); removing the part of an image including an arm of a user holding the photographing device respectively included in the 

at least two images and acquiring at least two remaining images (130); and splicing the at least two remaining images (140). By means 

of a plurality of images taken by a user when a photographing device is placed in the same position and at the same angle the amount 

of computation can be reduced during image splicing the efficiency of image splicing can be greatly enhanced and a better image 

splicing effect can be achieved. 
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(57) Abstract : 

Provided in the invention are a network access control method apparatus and device. The method comprises: receiving a discovery 

request sent by a first network function (NF) instance the discovery request comprising the identifier of a second PLMN and the NF 

type of a to-be-accessed NF instance; acquiring the identifier of a to-be-accessed network slice and requesting a second NFRF 

corresponding to the identifier of the second PLMN for the NF type of the to-be-accessed NF instance and instance information of a 

second NF instance corresponding to the identifier of the to-be-accessed network slice; and sending the instance information to the 

first NF instance. The invention is used for improving the reliability of NF instance access between different PLMNs. Fig 2. 
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(57) Abstract : 

Systems and methods are provided for creating a sandbox for an original tenant at a point in time the original tenant having original 

tenant data stored in an immutable storage associated with an original tenant identifier the original tenant data as of the sandbox 

creation point in time being a virtual snapshot of the original tenant data accessible by a sandbox tenant where the sandbox tenant data 

can be changed without changing the original tenant data and the original tenant data can be changed without changing the sandbox 

tenant data. A sandbox tenant is created by associating a sandbox tenant identifier with the virtual snapshot of the original tenant data 

and with sandbox tenant data created by the sandbox tenant subsequent to the sandbox creation point in time. Original tenant data is 

subsequently created and associated with the original tenant identifier and is not accessible to the sandbox tenant. 
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(57) Abstract : 

Three-dimensional semiconductor memory devices and methods of fabricating the same are provided. A memory device may include 

a semiconductor layer including first and second regions, first vertical structures on the first region and extending in a first direction 

perpendicular to a top surface of the semiconductor layer, and second vertical structures on the second region and extending in the first 

direction. The first vertical structure may include a vertical semiconductor pattern extending in the first direction and in contact with 

the semiconductor layer, and a first data storage pattern surrounding the vertical semiconductor pattern. The second vertical structure 

may include an insulation structure extending in the first direction and in contact with the semiconductor layer, and a second data 

storage pattern surrounding the insulation structure. 
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(57) Abstract : 

PROTECTIVE CIRCUIT, ARRAY SUBSTRATE AND DISPLAY PANEL There is provided a protective circuit, an array substrate 

and a display panel. The protective circuit includes: a control sub-circuit (101), having a first end electrically connected to a voltage 

input terminal (10) and a second end configured to output a common voltage signal supplied by the voltage input terminal (10); and a 

discharge sub-circuit (102), having a first end electrically connected to the second end of the control sub-circuit (101) and a second 

end electrically connected to at least one data line (DL1-DLN). The discharge sub-circuit (102) releases electric charges on the at least 

one data line (DL1-DLN) under the control of the common voltage signal supplied from the control sub-circuit (101). 
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(57) Abstract : 

Techniques of conflict resolution in VR environments involve a VR server generating a conflict state when a virtual object in a VR 

environment is simultaneously manipulated by more than one user in the VR environment. When the virtual object is in a conflict state 

the VR server shows each user their own manipulation. When conflict is resolved the user whose proposed manipulation is not 

selected is shown his/her manipulation being animated to the resolved state. In this way each user sees a natural and cohesive view of 

the VR environment and remains immersed in that environment. Virtual objects do not suddenly disappear upon a manipulation and 

reappear elsewhere in a different form but rather change in a continuous manner. 
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(57) Abstract : 

An apparatus configured to in respect of presentation to a user of a secondary content window (201) overlying a scene (200) such that 

it covers a predefined area of the scene the secondary content window (201) providing a display area for secondary visual content 

thereby allowing for viewing of the secondary visual content alongside the scene outside the predefined area; based on a 

predetermined event occurring in the scene at a location hidden by the secondary content window; provide for presentation of audio of 

at least the predetermined event with an event spatial audio effect the event spatial audio effect configured to place a perceived origin 

of the audio of the predetermined event at a location (301) outside the secondary content window (201) to thereby alert a user to the 

occurrence of the predetermined event hidden by the secondary content window. 
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(57) Abstract : 

Various communication systems may implement network management tools to help manage registration requests from a user 

equipment. For example network functions in a communication system with a shared data layer may be used to manage requests from 

the user equipment. A method may include transmitting a request from a user equipment to a network function. The method may also 

include receiving at the user equipment a temporary identification from the network function The temporary identification comprises 

an identifier that helps locate a shared data layer function that stores context information for the user equipment. In addition the 

method may include transmitting from the user equipment a subsequent request comprising the temporary identification to another 

network function or the network function. 
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